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NOTIFICATION

The 30th May, 2013
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received the assent of the Governor is hereby published for general information.

ASSAM ACT NO. XIII OF 2013
(Received the assent of the Governor on 20th May, 2013)

THE GAUHATI UNIVERSITY (AMENDMENT) ACT, 2013
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AN
ACT
further to-amend the Gaubati University Act; 1947.
Wheteas it is expedient further-to-amend the Gauhati University

Act, 1947, heteinafter referred to as the principal Act, in.the
manner herein after appearmg, ;

It is hereby enacted in the Sncty—fourﬁ: Year of the Republic.
of India, as. follows -

(1) This Act may be called the Gauhati Umversxty (Amendment)
Act, 2013.

(2) 1t shall bave the like extent as the principal Act.
(3) It shall come into force at once.

In the pringipal Act, in section 36, in the marginal note and in
sub section (1), the word and punctuation mark “pens:on” shall
be deleted.

In the principal Act, after section 36, the followmg new section

36A shall be inserted, namely :- .

36A(1) The existing permanent employées 'of' the Uﬁlverstt;/,

“both teaching and non-teaching, who have entered service.

before 1-2-2005, shall be eligible for pension on their rétirement
from the service of the Umversxty with effect from the 1% day of
April, 2013

" Provided that these employees of the University who

entered service before 1-2-2005 and who have expired before

toming into force of this Act shall be entitled to receive famxly
pension, under the provision of this Act :

Provided further that those employees of the Umvers:ty
who have entered service on or ‘after 1-2-2005.shall be covered

Assam Act
No.XVI
of 1947

under the new Pension Scheme mtroduced hv the State

Government

(2) The University shall. regulaw the matter regardi

implementation and payment of penslonmd family pehsibﬁ to
their employees by such’ Aiithority ds may be determined by the
University:

Provided that granting and eligibility .of- pensmn' ‘Shall be

- guided by the Assam. Semces (Pension) Rules, 1969.

(3) Pension under this. seetion shall include Sypsrannuation
pension and Family pension only. and does not include
Gratuity,”

In the principal Act, after section 43, the following new:section
44 shall be inserted, namely:-



THE ASSAM GAZETTE, EXTRA ORDINARY, MAY 30, 2013 1351
“University to »44 (1) Tha Umvmty shall estabhah and mamtmn thé tehchirig
maiowin .and nons dfio : res: 'vlylnorderto
teachingand h fhis ching staff” atio " the
nof-teaching sity, shall riot appoint-any non-eaching employee afresh
staff ratio againist sanctioned vacant post and algo shall not injtiate for re-

employment of any retired persotis-upon their retirement w1ﬂlout
taking prior approval of the State Governmerit.

@ The Umvarsxty shiall not take any décision or.adopt any new
‘rle-or scherive whitch. tmay ifivolye further ouﬁlow offtmd from

o -the ﬁtateﬁxébeqnet”

MOHD. ABDUL HAQUE,
. ‘Commissioner and Secretary to the Governiment of Assam,
Legislative Department.
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